:2377 Rice Milling Industry  JULY 29, 1968  (Regulation) Amdt. Bill 2378

SHRI S. M. BANERJEE: To-
‘morrow, there will be no edition of
the. Patriot also, because the - strike
is-in all the newspaper establish-
‘ments.

. SHRI SAMAR GUHA (Contai):

‘That is the reason why he wants a
discussion tomorrow, because to-
morrow there will be no paper and
what happens today will not come out
in the papers.

1223} hrs.

ARMY, AIR FORCE AND NAVAL
LAW (AMENDMENT) BILL*

-THE DEPUTY MINISTER IN THE
'MINISTRY OF DEFENCE (SHRI
M. R. KRISHNA): Opn behalf of
-Shri Swaran Singh, I beg to move for
leave to introduce a Bill further to
wmend the Army and Air Force (Dis-
posal of Private Property) Act, 1950
and the Navy Act, 1957.

MR. SPEAKER: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Army and Air Force (Disposal of
Private Property) Act, 1950 and the
Navy Act, 1957.”.

The motion was adopted.

SHRI M. R. KRISHNA: 1 introduce
the Bill.

12.24 hrs.

RICE-MILLING INDUSTRY (REGU-
LATION) AMENDMENT BILL
—Contd.

.MR. SPEAKER: The House will
now proceed with the further con-
sideration of the following motion
moved by Shri Annasahib Shinde on
the 26th July, 1968, namely:—

“That the Bill to amend the
Rice-Milling Industry (Regulation)
Act, 1958, as passed by Rajya Sabha,
be taken into consideration.”.

Shri Tulsidas Jadhav .may now
resume his speceh.

12.24} hrs, .
[Mr. - DEpUTY-SPEAKER in the Chair.]
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S i
SHRI S. M. KRISHNA (Mandya):

Coming in the wake of the resolution
passed in the Bhubaneswar Session
of the Congress we expected that a
giant-sized Minister like Shri Jagjivan
Ram presiding over a giant-sized
Ministry would come forward with a
Bill to nationalise the rice mills im

this country, but I am disappointed
with the Bill that is before the House..
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1 appreciate that preferential treat-
ment is sought to be given to the co-
operative institutions and the co-ope-
rative sector, but it is worth while
for the House to have a probe into
the working of the co-operative insti-
tutions. I am pained to submit that
even in the sphere of co-operative

there is an attitude to exploit the
farmers and particularly the small
farmers.

and

The co-operative rice mills,
in this country there are quite a
number of them, have been miliing
the rice or paddy that is supplied,
and particularly after the compulsory
procurement drive came into opera-
' tion, small officers representing the
Government have to go to the rich
rice mill owners who store their own
paddy also in the rice mill premises,
and they are asked to mill that paddy
for the Government and releas it for
public consumption.

At this juncture, I would make a
request for exempting the rice hullers
at the vilage level from the purview
of this Bill. The Bill makes it a point
to bring in all the rice hullers, but
these hullers are used for various pur-
poses. I know that in the villages the
same machine is used to crush sugar-
cane, to lift water for irrigation pur-
poses ‘etc. It has become somewhat
of a cottage industry, if I may say
so. So, I would like the Minister to
give considerable thought to this prob-
lem and see if he exempts the hullers
in the vi'lages from this Bill.

The Government of Kerala in the
middle of 1967 offered to the Central
Government 1o take over the rice
mills in that State under the Defence
of India Rules and they asked for the
permission of the Union Government,
but Union Government turned down
that suggestion. In one breath you
say that the rice milling industry has
to be nationalised, but in the same
brcath when a non-Congress Gov-
ernment comes forward with a sug-
gestion to take over the rice mills in
the State at least temporarily to tide
over the food crisis, you turn it down.
What is the idea? There are double
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standards. We talk so much about
bringing the public sector and the
co-operative sector into greater play.
It so happéns—I do not know if I
would be well within my limits to-
bring in this particular point—that
there is a joint stock company or
public limiteq company the Bagalkot
cement company—in which the Gov-
ernment of Mysore owns shares.
There js conspiracy now going on to-
transfer these shares to a big busi-
ness house in this country.

MR. DEPUTY-SPEAKER: Yoy can
refer to it incidentally; do not dilate
on it. '

SHRI S. M. KRISHNA: It becomes
relevant. We are ta'king of having
more rice mills in the public sector
or co-operative sector. But the
proposal now considered in Mysore
is to transfer the management and
control of the cement company to a
big business house. We should be
frank about certain things.

When the hon. Minister Shri Shinde
piloted the Bill, he told the House
that there was a lot of wastage in
the hullers. Prof. Ranga referred to
that point and showed that there was
nothing like wastage; even the husk
was utilised by the farmer in one
way or the other. The hullers have
to be exempted.

I shall now come to the panel
claues. For some reason there is
for instance g scarcity of spare parts
for rice mills—the owner of a rice
mill may be forced to stop the mill
for more than a year. In which case-
he would come under the clutches of
some low-paid officers of the Govern-
ment. If he wants to get the licence
renewed he has to satisfy some officer
that for some reasons he could not
continue the mill. The fine and im-
prisonment = provided in the Bill is
somewhat harsh and I should suggest
that the penalty should be reduced.

SHRI CHENGALRAYA NAIDU
(Chittoor): The intentiong of the hon.
Minister in bringing forward this Bill
are very good. He gays that it would
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[SHRI CHENGALRAYA NAIDU].

'help the farmers to get more recovery
when paddy is milled. In implement-
ing it there are a number of diffi-
<ulties which the agriculturists would
be forced to face. Take for instance,
‘the cost. Only big merchants wno
‘have enough money can invest more
money and have modern rice mills.
‘The co-operative sector can have more
Tice mills. But it is not easy like
starting a sugar mill and getting cane
from the neighbouring area—within
a radius of 10 to 20 miles. Paddy
<an be produced only in areas which
have plenty of water. There are
-only a few places, except the delta
areas, In these small places, they
«could not have very big rice mills. A
'district may have 3 or 4 modern rice
mills but a farmer may have to travel
very far with his paddy to get it
milled. If the agriculturist wants to
sell his own paddy he might be com-
pelled to travel about 70 to 100 miles
which is impossible. In the villages
-everywhere, even the agriculturists
themselves are having a rice--hullers
and whenever they want they hull
their paddy and they hull it for their
neighbours also. The Government say
that they are not going to renew the
licence unless the farmer installs a
new type of rice sheller. In three to
six months, when the renewals come
and at that time, the Government is
going to say. “The licence will not be
renewed; you instal a new mill.” In
our country, they can instal only big
shellers, You do not have small
shellers. So, without thinking, or
without making proper arrangements,
this sort of rushing with the Bill on

the part of the Government is not
good.
In Japan, there are small, new

types of shellers which will hul about
200 bags of paddy per day. In the
villages they have 100 to 150 bags
capacity rice hullers. That is a small
thing. If the Government can pro-
vide or make grrangements to import
or to manufacture such small rice
shellers, it is possible for the agri--
culturistg to replace their hullers with
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shellers. If it is not possible, and if
the Government is going to force the
agriculturists that within four months
or six months or one year, the agri-
culturist must replace it, it is not
reasonable. It is only doing harm to
the agriculturists and helping, on the
other hand, the big milowners will
benefit anq the Government will be
creating a lot of trouble for the
farmers. 1 only request the Govern-
ment not to rush with the Bill and
frame the provisions in such a way
that the farmer is given two years’
time or three years’ time to replace
sheller. Smal] shellers also can be
shellers. We should not insist that
the farmer should have only a big
sheller. Small shellers also can be
had by them. For this, the Govern-
ment must import from Japan or must
arrage for the emanufacture of small

shellers and supply them to the
farmers. This is a most important
thing.

The other point is about the penal
clause. The agriculturists are not
well educated like the consumers nor
like the officials, or the townsmen.
They live in villages and they are not
well educated. They cannot be well-
versed with the new amendment. So
the penal clause should not be so

severe.
Another important point is with
regard to the licencees. They have

said that licences should be had for
possesing a huller. To have a water
pump, are we getting a licence from
the Government? We are not getting.
Similarly, there need not be a licence
for the sheller. The Government can
say, “you must have a sheller.” 1
agree with them. But why do you
create trouble for the farmer and why
should he go in for a licence for a
sheller? He need not have a licence.
He will come under the mercy of the
officers for getting a licence. This con-
dition should not be there. The Gov-
ernment can impose and say, ‘“you
must have a sheller,”” but not a
licence I request the Government to
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move an amendment that the farmers
shall not be requird to have a licence
from the State Government or from
the Central
purpose,
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SHRI P. GOPALAN (Tellicherry):
Sir, this is a Bill which seeks to place
certain restrictions on the rice-milling
industry. It is perhaps the intention
of the Government to hoodwink the
people by creating an impression that
the Congress Government at the Cen-
tre is taking some welcome measures
to check hoarders and profiteers in
rice mills. I am sorry to say that I
cannot support this. Bill as a welcome
measure, mainly because of the fact
that even if this Bill is enacted, it will
not serve the purpose for which it is
intended.

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): What is
your suggestion?

SHRI P. GOPALAN: I am coming
to that. I need not say here anything
about the bold resolution that was
passed some years back by the Con-
gress Party at the Bhubaneswar Ses-
sion. There the Congress Party
demanded that the entire rice mills in
our country should be nationalised.
Years have elapsed since it was declar-
cd and nothing has been done in that
direction. Instead of nationalising the
rice mills in our country our Govern-
ment found it necessary to comc for-
ward with such a Bill. By putting
certain restrictions upon the rice mills
in our country the Government think
that they can check hoarding and
profiteering in rice. I would like to
ask the hon. Minister, can nationali-
sation of rice mills be substituted by
this Bill if it is enacted into a law?
I want a calegorical reply to this
question.

Sir, as you know, I come from a
State which is the worst sufferer at
the hands of this profiteering and
blackmarketing Government. When
our Government was supplied a quan-
tum of three ounces of rice per head
for distribution to the people in our
State the State Government of Kerala
came forward with a proposal to the
Central Government to take over the
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management of rice mills under the
Defence of India Rules. I do not think
anything is wrong with that sugges-
tion. But the ‘Centra] Government
denied permission to the Government
of Kerala to take over the rice mills
under the Defence of India Rules. 1
want to know from the Minister why
that permission was denied, why the
Centra] Government which seeks to
place certain restrictions ‘upon the
rice milling industry in our country
denied the Kerala State Government
the right to take over the management
of rice mills under the Defence of
India Rules.

Sir, it is quite clear that thig is a
Gaqvernment of hoarders and black-
marketeers. We are thc worst suffef-
ers from the policies of this Govern-
ment. I wish to say that nothing
short of nationalisation of rice mills
can save our countrymen. The rice
mills are acting as instruments of
blackmarketing and hoarding, and it
is at a time when our countrymen are¢
on the verge of starvation or semi-
starvation that these rice mills are
acting as instruments of hoarding and
profileering. But this Government has
not come forward with a bold sugges-
tion to check this hoarding and profit-
eering. Instead of doing that thev
have thrown the lives of our entire
countrymen to the mercy of black-
markcteers and other evil elements in
our society. Therefore, I repeat that
nothing short of nationalisation will
serve the purpose. If you want to
check hoarding and profiteering in rice
you have to nationalise the cntire rice
milling industry in our country. That
is my only suggestion and I want tc
repeat that this Bill will not serve the
purpose.

SHRI ANNASAHIB SHINDE: Mr.
Deputy-Speaker, Sir, I am thankful to
the hon. Members for a very enlight-
ened debate on this very important
Bill. I am thankful to all the hon.
Members for throwing light on the
various provisions of the Bill. But I
may submit that many of the obser-
vations made by hon. Members were
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misconceived or based on misunder-
standing without a proper apprecia-
tion of the provisions of the Bill
brought forward by the Government.

At the outset I would like to dispel
the fear expressed by the hon. lady
Member from West Bengal, Shrimati
Ila Palchoudhuri, when she asked
whether the provisions of the Bill are
likely to affect adversely the hand-
pounding industry.
draw the attention of the hon. lady
Member to the fact that the original
Jaw which provides for adequate pro-
tection to the hand-pounding industry
remaing as it is. The provisions are
there on the statute and that adequate-
Jy protects the interests of the hand-
pounding industry. ‘Therefore the
hon, Member need not have the fear
on this ground.

Of course, extreme views have been
expressed in regard to the provisions
of the Bill. For instance, Professor
Ranga, on the one side, is not prepar-
ed even 1o accept the co-operatives,
much less the public sector rice mills,
because he has a prejudice. I do not
think he was speaking on the basis of
his experience but on the basis of his
political views. That is why he ex-
pressed his view against any sort of
a progressive measure by the Govern-
ment.

On the other side, just now the hon.
Member, Shri Gopalan, expressed -a
similar extreme view which was com-
pletelv in contradiction to Professor
Ranga’s view.

SHRI E. K. NAYANAR (Palghat):
The Central Government is not giving
permission to thce State Government
cven to restrict the rice mills.

. SHRI ANNASAHIB SHINDE: I am
coming to that; please have some
patience.

Shri Gopalan said that nothing short
of nationalisation would meet the
needs of the situation. I would humb-
ly submit that Shri Gopalan wag also
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country but on the basis of his poli-
tical views.
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SHRI E. K. NAYANAR: No, no.

SHRI ANNASAHIB SHINDE: 1
have nothing to say with regarq to the
political views held by hon. Members
because they are within their rights
to hold any particular view that they
like. But may I ask: What is the state
of affairs of the rice millg industry in
India? The other day I mentioned
that there are about 40,000 to 50,000
rice mills spread all over the country,
out of which almost 80 to 85 per cent
are small units. They are not only
small units but have outmoded and
obsolete machinery; they are just sim-
ply junks. I do not know what pur-
pose would be served by taking over
those junks or outmoded machinery
and nationalising them. But I know
that some of our friends want to run
away with slogans and create an im-
pression that they are the only per-
sons who champion the cause of the
people and that everything that the
Government is doing is not worth
anvihing.

SHRI RANDHIR SINGH (Rohtak):"
We are more progressive than those
reactionaries. !

SHRI ANNASAHIB SHINDE:
Therefore T do not think that Shri
Gopalan's suggestion i a very realistic
suggestion,

SHRI E. K. NAYANAR: Iz it not a
fact that the Government has not
accepted the Kerala Government's sug-
gestion to restrict the rice mills? The
High Court has given the judgment . .,
(Interruption),

MR. DEPUTY-SPEAKER: The hon.
Minister has already said that he
would come to that point a little later.
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SHRI ANNASAHIB SHINDE: I was
submitting that before this Bill was
drafted, we consulted the representa-
tives of the various State Govern-
ments—of course, it was quite some
time earlier—and most of the State
Governments indicated to us that the
extreme stcp of nationalisation might
not meei the needs of the situation.
That was also the view held by many
experts. Taking into consideration the
éxisting situation of the rice-milling
industry, I also personally feel that
nationalisation would not provide any
remedy; on the contrary, that would
create more problems and would not
help to solve any problem at all.

The hon. Member, Shri Kunte, who
spoke at length on this Bill tried to
propound, as if, a new theory. He
said that the provisions of the Rice
Milling Bill are against the policy of
the Government of India which is
enunciated in the Industrial Policy
Resolution. 1 do not know from where
the hon. Member, Shri Kunte, made
this discovery. But I would like to
submit that the Industrial Policy Re-
solution itself does not exclude the
possibility of giving preference to co-
operatives or to public sector rice
mills. May I draw the attention of
the hon. Member, though he is not
here at the moment, to the relevant
portion of it? It says in substance:

JULY 29, 1968

(Regulation) Amdt, Bill 2392

“All the remaining industries
will fall in the third category and
it is expected that development
will be undertaken, ordinarily,
through the initiative and enter-
prise of the private sector though
it will be open to State to start
any industry even in this category
and the State will continue to
foster such industries on coopera-
tive lines for industrial and agri-
cultural purposes.”

13 hrs.

Morcover, nowhere, this Bill envi-
sages to oust completely the private
sector from the rice-milling industry.
The only thing which is provided in
the Bill is that in certain areas if the
farmers want {0 come forward,
organisc themselves on cooperative
lines, and if they form a cooperative
society to run a rice-milling industry,
then preference can be given to such
a society being licensed in that parti-
cular area. This is the only limited
provision of the Bill. Moreover, a
similar provision is there for giving
preference to a public sector mill if
either the Food Corporation. or any
public body or any State Government
is interested in starting or. organising
a rice mill anywhere in any part of
the country. In the old Act, unfortu-
nately, there was no provision which
entitled the Government of India or
the State Government to give prefer-
ence either to a cooperative rice mill
or to a public sector rice mill.

MR. DEPUTY SPEAKER: How long
will the hon. Minister take?

SHRI ANNASAHIB SHINDE: 15 to
20 minutes.

MR. DEPUTY SPEAKER: Then, we
adjourn for lunch. He may continue
after lunch,

13,02 hrs. :

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock,




Rice Milling SRAVANA 1,
Industry

The Lok Sabha re-assembled after
Lunch at ten minutes past Fourteen of
the Clock.

[MR. DEpPUTY-SPEAKER in the Chair]

RICE MILLING INDUSTRY (REGU-
LATION) AMENDMENT BILL—
Contd.

MR. DEPUTY-SPEAKER:
Annasahib Shinde may now
his speech.

SHRI ANNASAHIB SHINDE: I was
making out the point that the provi-
sions of this Bill should not be looked
at from any ideological point of view
or on the basis of certain pre-conceived
motions but should be examineq from
the point of view of the situation pre-
vailing in our country. I wag also
explaining why Government wanted
to give preference to the co-operative
rice mills.
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Shri
resume

As is known, the farmers are ex-
ploited at various points., They are
exploited by moneylenders. They are
exploited by traders. They are exploit-
ed by processors and the only direc-
tion in which help could be extended
to the farmers can be through the
organisation of farmers in the form of
co-operatives. In fact, if you look into
the nature of the agricultural economy
and why agriculture was not progres-
sing satisfactorily in our country over
a number of years, the main reason
will be found to be that the farmers
did not have enough money to plough
back and reinvest in farming and they

were exploited at various points. So,
we have to plug all those points at
which the farmers are exploited, so

that the farmerg would be in a posi-
tion to get more return for their pro-
duce and they would be able to invest
more in farming and as a result the
productivity can go up. This is a
very sound approach.

As far as the rice-milling industry
is concerned, I think the time has come
when we must adopt a very sound
policy so that not only wastage which
is involved because of the use of out-
moded and obsolete machinery is eli-
minated but at the same time farmers
are assured of a fair return.

1890 (SAKA) (Regulation)
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I do nof know why Shri Ranga
should be so allergic to co-operatives.
He is not here at the moment. But
may I draw hig attention to what even
the Ford Foundation Team headed by
some American gentleman who went
into this problem a few years earlier
has suggested? The finding in The
Report on India’s Food Crisis and
Steps to meet it -submitted by the
Agricultural Production Team spon-
sored by the Ford Foundation is as
follows:

“It appears to us that the great-
est need today is for more coope-
ratively owned paddy hulling and
rice mills in the major rice-pro-
ducing areas.”

SHR]I CHENGALRAYA NAIDU: An
American is pleading for co-operatives. '

SHRI ANNASAHIB SHINDE: Simi-
larly, the team has reiterated the
same point by saying:

“Since costs of hand-pounding
are reported to exceed machine-
milling costs, we believe that the
co-operatives in areas having sub-
stantial marketable surpluses of
rice should be encouraged to
establish, either individually or
jointly with other co-operatives,
co-operative paddy hullers or rice
mills.”.

So, even the American experts who
went' into this problem have come to
the conclusion that as far as the rice-
milling industry is concerned, we
should have preferably co-operative
rice mills. Not only on the basis of
the American reports am 1 saying
this, but even the studies by our own
experts have come to the inevitable
conclusion that in our country unless
the farmers are organised on co-ope-
rative lines, proper facilitieg would
not be available to them.

Shri Dattatraya Kunte as well as
many other Members stressed the fact
that there should be co-operatives but
they should be genuine co-operatives.
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I entirely share the gsentiment of hon.
Members in regard to thig point. That
is why the Bill very specifically pro-
vides that the society should be a
farmers’ co-operative society. The
definition of ‘co-operative society’
reads as follows:

“‘Co-operative society’ means a
society registered or deemed to be-
registered under the Co-operative
Societies Act. 1912 or any other
law for the time being in force in
.any State and ‘farmers’ co-opera-
tive society’ means a co-operative
society the members whereof in-
clude farmers and the voting
rights in which are, according to
its rules and bye-laws, restricted
to the following classes of its mem-
bers, namely:—

(a) farmers,
(b) State Governments, -

(¢) primary agricultural credit
societies as defined in clause
(cii) of section 2 of the Re-
serve Bank of India Act,
1934.,

The States have been included here
because we want the States to help
these co-operative societies by way of
capital and by way of share capital
contribution, and naturally they be-
come members, but they have only
one vote because in co-operative
societies, the voling does not depend
upon the number of shares held. The
rest of the voting rights is naturally
restricled to the co-operative societies
formed by the members or to the
farmers themselves. Therefore, I do
not see any reason why the provisions
of this Bill which are so salutary and
which are so healthy should be object-

ed to.

Then, a point was raised by S'hri
Ranga who said that he was speaking
on the basis of his own experience. 1
have great respect for Shri Ranga, but
with due respect I should say that the
point made by him that there was no
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}vastage in the present rice-milling
industry is totally incorrect,

Whatever might be his experience,
may I tell him that attention to this
point was drawn by an expert team
as long ago as 19557 I am referring
to the Report of the Rice Milling Com-
mittee of 1955, in which on page 23, it
has been specifically stated:

“These small huller machines do
not serve any useful purpose. On
the other hand, they are wasteful
and difficult to control. They arc
wasteful because, unlike bigger
rice mills, especially sheller rice
mills, they are handled by unskill-
ed labour causing more brokens,
and less recovery of rice and pro-
duce a mixture of broken husks
with the bran, thereby reducing
the value of the bran as cattle
feed. It is difficult for any admi-
nistrative machinery to control or
supervise these machines because
they are scattered all over the
villages . . .”

This is from @an old report. Even
recently, a techno-economic survey
carried out by the Central Food Tech-
nological Research Institute has also
said that a lot of wastage is involved
if the present outmoded old machinery
used in the rice milling industry is
continued. It has been mentioned:

“The average milling yield of
rice from paddy obtained in Indian
rice mills varies from 62-68 per
cent in the large sheller—cone
polisher mills, and is about 5 per
cent less in the huller type mills.
Assuming an average husk weight
of 22 per cent and 5-6 per cent
for loss of bran during milling,
a theoretical yield of roughly 72
per cent is possible. In fact, in
advanced countries like Japan
and USA, where modern mills
of improved designs are used and
better storage and handling prac~
tices are employed, yields of 70-72
per cent are normally obtained.
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Then again in regard to rice bran,
this is what the review has to say:

“The economically most promis-
ing by-product of the rice milling
industry is rice bran, which is
obtained to the extent of 5-10 per
cent depending on the degree of
Polishing, On this basis, the total
quantity of bran produced annufl-
ly may be estimated at 3 million
lonnes, a part of which is used as
cattle feed and the rest as manure.
About one million tonnes of it
containing approximately 2,00,000
tonnes of o0il may be available
from rice mills; but most of it is
not suitable for oil extraction, as
it is mixed and diluted with pul-
verised husk and dust. Further,
it deteriorates rapidly because of
the lipase enzyme present in it”.

These  observations  corroborate
what I was saying that in the existing
rice milling findustry considerable

quantities of by-products are wasted
and ultimately lost to the nation. So
from these various angles, not only
from the angle of the producer and
farmers, we have to see how the valu-
able by-products which are now lost
to the nation are recovered and used
for the benefit of the nation.

Therefore, 1 feel that the provisions
of the Bill are in the larger interests
of the country and of the rice milling
industry. In the beginning I had ob-
served that this was the least contro-
versial Bill that Government had
brought forward in this House. But I
find that due to pre-conceived notions
of some hon. Members and because of
the fact that a number of hon. mem-
bers had not had enough time to go
into the details, there was no proper
appreciation of the provisions incor-
porated in the Bill.

The hon, Member from Kerala who
spoke wus very much agitated over
the question as to why Government
did not allow the Kerala Government
to use the powers under the DIR to
take over some of the rice mills in
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Kerala. I sympathise with his senti-
ments. But may I tell him that as
far as this Parliament is concerned,
Government had given a clear assur-
ance to the Parliament and the people
that emergency powers like the DIR
would not be used in economic mat-
ters? This assurance was given to this
House that except in the border areas
these powers will not be ordinarily
used. So, the Government of India
was unable to delegate these powers
to the Kerala Government.
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As far as the request of the Kerala
Government for the use of powers
under section 3(4) of the Essential
Commodities Act is concerned, we
readily agree to it, because we think
that the powers under this section
should meet the needs of the situation
with which the Kerala Government
is faced.

SHRI E. K. NAYANAR. It is not a
correct fact, The Kerala High Court
judgment .

MR. DEPUTY SPEAKER: 1 will
allow him a question later.

SHRI ANNASAHIB SHINDE: ] was
submitting that we have delegated the
necessary powers to the Kerala Gov-
ernment under section 3(4) of the
Essential Commoditiess Act, but I
would go a step further. I do not
understand why the hon, member
should object to the provisions of the
Bill when in fact, the powers would
be available under the new provisions
to the Kerala Government, for having
mills in the public sector or organiz-
ing farmers’ co-operatives. I there-
fore feel that the hon. member should
have no misapprehension and should -
gladly and enthusiastically support the
Bill.

I think I have dealt with the impor-
tant points raised by hon. members
and I hope they will support the Bill.

SHRI CHENGALRAYA NAIDU: I
wanted de-licensing of the small hul-
lers so that the agriculturists may mot
be harassed by the officers. He has

‘not replied,
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SHRI E. K. NAYANAR: The Kerala
Government wanted to use the Defence
of India rules for preventing black-
marketing. The judgment of the
Kerala High Court is as under:

“Held invalid the Kerala Paddy
Restriction on Milling Order, 1967,
on the ground that the clear con-
currence of the Central Govern-
ment had not been obtained for
using, power under the Essential
Commodities Act, 1955. The peti-
tioner submitted that under sec-
tion 3(2) (b) of the Essential
Commodities Act the State Gov-
ernment had to vbtain the prior
concurrence of the Central] Gov-
ernment before issuing such an
order.”

The State Government appealed to the
Central Government to  give them
their help. The hon, Minister now
says: we are prepared to help the
Kerala Government. But in fact the
Central Government has not given any
kind vof assistance to the State Gov-
ernment.

MR. DEPUTY-SPEAKER: The new
enactment will help them.

Shri E. K. NAYANAR: No.
provision here is:

The

“Provided that if in any such
rice mill rice-milling operations
are not carried on for a continuous
period of one year at any time
after the commencement of the
Rice Milling Industry (Regula-
tion) Amendment Act, 1968, then
such mill shall, on the expiry of
the said period of one year, cease
to be an existing rice mill and be
deemed to be a defunct rice mill.”

That is the provision. It is not natio-
malisation. It does not give power to
the State. The hon. Minister should
provide for giving power to the State
Government so that they may check
black-mrurketing and movement of
rice, No such provision ‘is included.
Is he prepared to enact any such law?

JULY 29, 1968
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st TRty T WA (W)
AT Wl Y 7 IR B HAGE FI
F T aga | fafEr e wr
N JO F 75 TEE qg A AAT
[ R, A9 AW F WELT 1937-38
{ faferr wei=r a9 2 98 6531 68
q@e Y 1 1 ag A% A Sy
T 41 § FAAET g9 § 98 A1
T AW A § A e A 2
a1 =BT T HX F=F T qAOqL
O F fq7 T F AMALT A AT
> 7

st oWt a@tfga fe - & [
qEET Y HTIATEA AT Fear g fvogw
Igt a9 FTAT AHALT HT FTEAATS FAT
TR &, BT A W TR AGY FIAT
IR § | FATE W H TS TEGT AWAQ
Fadr g

MR. DEPUTY-SPEAKER: All other
questions are postponed to the time of
the third reading. The question is:

“That the Bill to amend the
Rice Milling Industry (Regula-
tion) Act, 1958, as passed by the
Rajya Sabha be taken into consi-
deration.”

The motion was adopted.
Clause 2— (Amendment of section 3).

MR. DEPUTY-SPEAKER: We take
up clause 2. There are three amend-
ments Nos. 3, 4 and 15.

SHRI SRINIBAS MISRA (Cuttack):
What happened to my amendment. It
is in list No. 1 dated 6th May 1968.

MR. DEPUTY-SPEAKER: Thet has
lapsed,
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~ SHRI BENI SHANKER SHARMA
(Banka); I beg to move:

Page 2. line 1,—

after ‘“year” insert “without
reasonable cause”. (3).

Page 2, line 5—

after ‘“year” insert “without
reasonable cause”. (4).

SHRI HEM RAJ (Kerala): I move:

Page 2, line 24,—(i) after “aid
of” insert “electric or oil”.
insert “2x-
(15),

ot Fo et - & o 2l
AT AT & IR F §B F2AT AEATE |

N s e arfge e A S
b awrer faar @ w9 H oSl
wEE

On the basis of the experience of
the last few years we find now that
there is a need, in consonance with

public policy, to bring about some
changes in the existing law.

(ii) after “power”
cept water power”

IR AT, a7 Ifea® qrferst v
dtor Fag & sAaT ARAT§ | Afsaw
arfqet 1 wd gt 7% ¥ qwAAr g g
3 o fegm, agow T WS A
far ag = g & W 39 ¥ gra¢

¢ = 3w F @ agom fggw g

qam ¥ fagim v wgwEsa ! W@y
W AGIAT S F ATH T g Ak &
M [EIAT ST F AT HAW AT R
§ A E qoa wgar g fF wEEwm
WY I AR AA A gw g F
IUIT g7 G SURTWR AR fear
e ? g g foam agem
ga@ & fag | W o afiw oraex
9 A€ F FINTER gA AR
Tr ¥ anwd T o ad A
T A 9w S § Ay ghy-gerd
¥ qw ¥ frewaaT gad A perE Fwr
T ¢ | Sew wEEw, AT Wt
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F ¥ 507 100 fae A gFR FT FH
T Y § a1 AV FgAT i v § aoFR
A WAl I EEFA FUF T E
afFT a@r 650 fad AT oA &1 97
# g fewg g 15 w07 Wy
F1 gl ol g% & 9% Afe e, F, T
0 78" @ fag #1 ar far o
@ g af@rT @1 faemsy o +09
3 W WRfAET F7 U qq G Ay
MA T qF IFRE | ot wEAT wAY
W v @ fowiqwr g ¥
gAH! 6768 TTHT AW foewr &,
W T ¥ AT g we W
AW 72 9E= qF aEw A
ST | AfET I a9y A fE 72 ad@e
areft 7R & fau dar wwi ¥
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MR. DEPUTY-SPEAKER: You are-
carrying the debate to a general level.
If specifically, on the amendment,
you have got anything to submit. I
am prepared to give you time.

SHRI BENI SHANKER SHARMA:

It relates to the amendments.

qreRE weizw, ¥ @@ wgan
agar § g9 oF 9w s A
@, ITE AUEE agy gy o
ey g # N wred wEwd & owvw
WQRE I Ay geeddfer ow-
qEAz FgF WA ? w9y W@ e
fe fage % &Y af aw gar qET )
09 WR g T fraar g, A ¥ e
& w7 w0 1 W fad AT AR
Y AgEy § W S¥ afwe W
Fam afe fs ey wromww afe oiis
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[ G wAl)
AL &t wf  fuw W@ At g
@Y faer TeT & AW AvE ae o § A
IHT AR¥A  Ffer 78 fpar AT
afgr 1

AAAG 71 AT F1 a8 TgA0 AR
fesms st = a9 wxF § foasr
w19 JgY oA 2, & ooy =i & g
FIFT G T gAY BITH ZAE o
7 & AT 38 AR F AT AR FT IR
7 @ % | 79 fou & awaqr g fF waw-
gz 1 faat w1 fgeiw AT WY g
B Bl A & fAn w#1ac a1 FAT
gfam AT & 1w 3T wod Ay
bfe oo 7o Aoes e w6 o

SHRI SRINIBAS MISRA: What
about my amendment?

MR. DEPUTY-SPEAKER: 1t has
lipsed.

SHR] SRINIBAS MISRA: The Bill
haes not lapsed; if the Bill has not
lupsed, how can the amendment lapse?
The House is not dissolved. I want a
decision on this. Why should it lapse?

MR. DEPUTY-SPEAKER: Op this
point, the procedure is very clear. I
rifer to rule 335, which reads as fol-
lows:

“On the prorogation of the
House, all pending notices, other
than notices of intention to move
for leave to introduce a Bil], shall
lapse and fresh notices shall be
given for the next session:

Provided that a fresh notice
shall be necessary of intention to
move for leave to introduce any
Bill in respect of which sanction
or recommendation has been
granted under the Constitution if
the sanction or recommendation, as
the case may be, has ceased to be
operative.”
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The sanction is there; no second in-
troduction of the Bill is necessary. So
far as the other things are concerned,
they have lapsed.

SHRI SRINIBAS MISRA: Strictly
interpreted, it is only the intention to
introduce :a Bill, This is not a motion
for jntroduction of a Bill; it is for
consideration and passing. So, it has
lapsed. If it is interpreted strictly
that it is only the motion for introduc-
tion of the Bill, it will not lapse. This
is not a motion for introduction; this
is a motion for consideration and
passing. So, this has.lapsed. If that
is so, if once the Bil] is there, the
amendments are also there.

MR. DEPUTY-SPEAKER: The Bill
was passed by the Rajya Sabha and
then it was introduced here. During
the last session you submitted your
amendment. If it had been moved, it
would not have lapsed. But if it was
not moved, when the Bill is taken up
for consideration in the current
session, it is but patural that you are
expected to submit your amendment
again.

SHRI SRINIBAS MISRA: If that is
your ruling, I have nothing to say, but
it has to be reconsidered.

MR. DEPUTY-SPEAKER: This
practice has been followed all along
and so far this issue was never raised
in this House,

=t gwT : FUEAs wEET, faw &

IRt 2 T ATEA 24 H WY e AT R

™™ §3 W TFRa—
“milling-rice”, with its gramma-
tical variations, means—

(i) recovering rice or any pro-
(ii) polishing rice, with the aid
of power”

with the a;d of power”
AT T W B AT F
T A NI AT FT ], TF-N AW
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faat  #Y qrav & S & @O
A%IA  mmd gt F) graw § gad &
a4l AMA--F ALH ST ATE TG
FaATE | T gwE T 5 o we
Y AT 9T w47 gt 8 afeT
TEA TET, AT FET AECE, TEFA F
Fa7 S W AT

IIEAT  AEIET, THA GEA WA
ifwr & 51 AN =T §, 9T W
oFTeS et wmE o oA, 3AE AR
T F1 W TFTT X A v g, 9=
I TR "ATI AW fafa &
ATAT T, IAF W IR FF GHAT
ffar & atew arav gw €Y @), @
fero, & gwwrar g v wigar wes T amER
@ fear war 2, g woY A
2, 59 qER MR ¥ e gaferE W
ST AT wFA T FrET qrET 747 faar
w71 o7z ammar g fF Aev-amEs
X FT WA FIEE AT JET &
IART TAY OFFET 23 TAT AMED |

[ wRIEF A § #or ywezEz
FIIE AN AW FWIF |

SHRI ANNASAHIB SHINDE: I am
sorry I am not in a position to accept
any of the amendments. Mr. B. S.
Sharma’s amendment goes to the very
root of the Bill. If I accept his am-
endment, it is as good as withdrawing
the Bill. The entire purpose of the
Bill is to see that the rice-milling in-
dustry is gradually transformed into
a modern industry, We have to find
out credit facilities and encourage
production of modern machinery.
There should not be any apprehension
that this is going to cause any harm to
any sector—cooperative, private or
public. I would appeal to Mr. Sharma
not to press his amendments.

So far as Mr. Hem Raj’s amendment
is concerned, I think that is beyond
the purview of this Bill. because that
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seeks"to mamend the old statute which
has been passed some years ago, In
this Bill I have mot changed the basic.
definition of ‘power’,
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I think the provisions as at present
are salutary and I would request him
to withdraw his amendment,

MR. DEPUTY-SPEAKER: I will
now put amendments 3, 4 and 15 to
the House.

Amendments Nos. 3, 4 and 15 were
put and negatived.

MR, DEPUTY-SPEAKER:
question is:

The

“That clause 2 siand part of the
Bill.”

The motion was adopted.
Clause 2 was added to the Bill. )

MR. DEPUTY-SPEAKER: Is Mr.
B. S. Sharma moving his amendment
to clause 3?

SHRI BENI SHANKER SHARMA:
No.

MR. DEPUTY-SPEAKER:
question is:

“That clause 3 stand part of the
Bill.”

The motion was adopted.
Clause 3 was added to the Bill.

The

Clause 4.— (Amendment of section 5

MR. DEPUTY-SPEAKER: There are
several amendments to clause 4.
SHRI LOBO PRABHU (Udipi): I
beg to move:
Page 3 and 4,—
‘““omit lines 9 to 41 and 1 and 2
resectively.” (6).

SHRI MEETHA LAL MEENA
(Sawai Modhopur): Sir, I beg to
move:

Page 3,—

for lines 15 to 20, substitute—

“(i) to the applicant who has
applied for the graent of a
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mit for re-commencing
rice-milling operation in a
defunct rice-mill;

(ii) to a farmers’ co-operative
society;

(iii) to a Government company
or a corporation owned or
conitrolled by the Govern-
ment,” (7).

Page 3,—
omit lines 21 to 23. (8).
Page 3, line 31,—
after “State” insert—
“and whose membership is one
hundred or more”. (9).
Page 4, line 11,—
for “one year” substitute—
“six years excluding period of
litigation”, (10),
Page 4. line 14,—
for ‘one year”
years”. (11).
SHRI HEM RAJ: I beg to move:
Page 3,—

substitute “six

after line 37 insert—

“(aa) workerg employed in the
factory,”. (16).

SHR] LOBO PRABHU: Mr. Deputy-
Speaker. Sir. I would begin by taking
up where the Minister said that he
would have to withdraw this Bill,
That is a very good thought which
has occurred to him and for a reason
which he has, I regret to say, not yet
appreciated.

The original Act, it he wil] see, re-
lated to the development of hand-
pounding. It is completely wrong in
law to implant a purpose quite diffe-
rent from hand-pounding, In fact, it
is opposed to hand-pounding. He is
irying to modernise milling, he js try-
ing to introduce big machines. What
is e relation between this and hand-
pounding for which the original Act
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was passed. We of the House must
show some respect to law. It should
not be said that a Bill is passed or an
amendment is passed which has no
reference to the original purpose of
the Act, I, therefore, ask him not to
make us feel ashamed that we passed
an amendment which completely frus-
trates the original purpose of the Act.

I am concerned with one particular
aspect of the Bill and that is about
priority to co-operative. But that has
to be judged in the larger context of
this Bill. For whose benefit is this
Bill? The Romans had a sound dic-
tum that when they passed a law,
when they gave a judgment, they ask-
ed the question qui bomo for whose
benefit? One argument which the
Minister has been pressing is that it
would increase the supply of food in
this country, it would reduce the wast-
age. This argument has been refuted
by Shri Ranga. He has said that not
one part of .the grain js wasted—
neither the husk, nor the bran nor the
broken pieces. It is no arguments to
read what the Americans say or what
a techno-survey says. You have to
show how those small parts of bran
or broken pieces are wasted. Are
they burnt or are they buried under-
ground? If not, they are coming into
use, if not for those who want polish-
ed rice at least for the poorer section
of our people and for our animals.
Are you against the animals and the
poorer sections of our people?

As far as the other part of qui bono
is concerned, the advantage to the cul-
tivators about which Minister has
made great play. may I enquire from
him what advantage the cultivator
will receive if the competition of the
millers is reduced, as it will be, from
the priority given to co-operatives?
We are not against co-operatives.
Shri Ranga is not against co-opera-
tives, nor am I—I am telling the hon.

© Member if he is not aware of jt. L

was the first person in this country, in
1984, to start the first co-operative
cane merketing society at Deoria.
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SHRI ANNASAHIB SHINDE: You
appear to have changed your views.

AN. HON. MEMBER: He is against
the kisans.

SHRI LOBO PRABHU: I am against
the co-operatives which are Congress
organisations for catching votes. If
you are using co-operatives you are
giving “them your own  purposes.
Even then, I am not against your
introducing co-operatives, but why do
you give them priority? Are they not
able to compete with the poor small
hullers? Is this ull you can say for
co-operatives that they must, when
they come into the field, have mono-
poly and none else should compete
with them? Are not you ashamed
that this is the position? By all means
have co-operatives (Interruption).

SHRI JYOTIRMOY BASU (Dia-
mond Harbour): It seems, he is con-
sidering to change his views once
again,

=it <fa v (9%} LTIA g

Frg Iz o A1 AL 5T TTF, AT
TgTT |

SHRI LOBO PRABHU. We should
give scope to those co-operatives
which do not include in disguise the
:ndustrialists and the tradesmen to
which your learned colleague, Shri
Gurupadaswamy, made reference yes-
terday. You say that the co-opera-
tives will be restricted to farmers.
Who is a farmer? I am a farmer, I
own some land and I am perfectly
cligible to become a member of such
a co-operative society. If you mean
business you should say that a co-
operative society will bar all those who
have any connection with trade and
industry. Introduce a positive dis-
qualification. That you have not done.

In spite of all the restrictions im-
posed on me I hope I have made this
point clear that the co-operatives
must be co-operatives. Are you bene-
fitting the cultivator when you reduce
hullers? Today if the miller charges
so much it is because he is frequently
in the position of a monopolist. The
more hullers we have, the fewer de-
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funct mills we have, the less of these
penalties we have, the less redtape
and the more competition we have, the
better for the cultivators. I¢ this
Government does represent the culti-
vator to any extent, it should be
ashamed of this Bill. they should
withdraw it at once and should re-
deem the prestige of this House as one
which stands. for law and justice.

2410

&t Higr WX AT . wqoeT AGA
¥ araeg ¥ AR ag fadew wom @
f form 3T & vt wEIew ¥ ag faaw
gmaT fy srmfer fag ov andy
fear o, ag sEvw facgw 1w &0
qa&t wewg 7w & gmd qar Wy
za% fagars § A Jawr oo g & fF
fow sgm A A @ITATE, A W
g T oosi F A QAL 1 7A
gl F FIT WY AT qra@E
&7 faator faar o1 qwaT & A T T
g fedt o T H WY &Y awd
rafer FodngT g & e awd @
§ o7 $49 § w7 At faaw afeafaa &
a¥t g4 fawr #1 agdq faar smg

hama agwrgsfs
¢ e o0 T 919 aF a7 @ av
fifT Iy a7 aTEAa a7 g | faw
ar % T IF Y F% @ qEdT § |
famre ¥ a¥X 9 9o AT JFET
¥ QT g AT 97 UF ATH HEAA T
& g Wl A oF e as A<
aF & ity qfm o F wR@id
ga¥ | & g A7 7 oA ) g6
TR ¥ BIE e e O & @y
qT a1 wreT-AfeEdl 9T 99 § 1 A,
s agt qr qm A da1 g @ av
T W TF AT & AT 777 Y WG
Tak SETET R aIETO HAE ¥ FTOT
oY #€ fae 06 i & fag o= @
gxar & 1 ag € fed et & wfaw
feqfa oY w7 § awfT & formd o<
s AT aw faw ax W1 a1 AT
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fy YT AT ]
fra & #E faarg geow & 9@ IEEY
a9g § W1 nF aw & oo fawr a7g
axl € | safer A dmgT ag &
7 OF AT F GrfE@e & AG@rH
FH ¥ &7 6 T 1 Nifeas w@r aw
M7 @ Nfae § g7 avE aE
Y F15 Y J1 IgET wifas 7 fFar o
T AT A1 7|0 T4T§ ag GgT &9 8,
A T A AN 27 T FH 6 qT T@AT
aifgr w=ife wa qw & fay 41 2
frafqai & fawr a2 72 s 2

wzm fafan ey 1 o ‘T
¥ ag foay § 7 97 # ag qum
gfaam 7Ft 25 § afx 3w B A
S

ot g T SuTeme wgrEd, A
BIeT AT misHe § fF TR A widw
FaTaifes AEET FY SEATT THEY
& 39 | IEIT g weg @ § ¢

“and “farmers’ cooperative so-
ciety” means a cooperative society
the members whereof include far-
mers and the voting rights in
which are, according to its rules
and bye-laws, restricted to the
following classes of members,
namely:—(a) farmers, (b) State
Governments,”

F 37 | o AT W FIAT F
fo @zt qv ATIT 37 F 418 3F Wex
sqae F7 fay =y

“ahg AT 3T AT GFEa

ITHES gI9w 48 7 e Jr i
AT 3FTq & 3T F A FoATwefeT aATE-
A F WFLEIT € § ag w1 F WY
T¥ 9 FIRIT R & ) FE | BE,
o frama g1 & 99%1 S zar A,
S qRd F1HE A ISIT 21 T AN
W St Fwaifes @arsfeat s

JULY 29, 1968

(Regulation) Amdt, Bill 241>

9T § S7 § I FT ETHE GHT H@T
g #ifs ag seigRi A faemmfast
Fra g It & s & qwmar § fe
g N Framfes dEEEe Tl
37 # ot agy g« gvw | sefew §
=rgar § f walt wEaw A 34 WA
Y SHT FT F |

HITEET KA F A A1 IR GAT
qrg fHar war 91 37 7 WY 3E S T
qr:

“That the workers should be
associated with the management of
the industry in such a way that
rapid progress could be achieved.
This should enable the workers
to have a sense of participation in
the industry and to achieve maxi-
mum production.”

F qugar § fx ewdom | ag e
“FHE TEATSE TA QY HEEE HAST
zawe &7 fab wvr Arfa g ardam
a fFar o a% 1 37 wedi ¥ oAty §
FATT 4 97 HOAT HAYIA FLF7 16
wgfr & fan Am gwar § 1

SHRI DEORAO PATIL (Yeotmal):
I support the amendment.

SHRI ANNASAHIB SHINDE: Thz
hon. Member, Shri Lobo Prabhu, ad-
vanced a very vehement argument
and said that the Government of
India should be ashamed of coming
forward with the provisions of this
Bill to this honourable House. I wish
to submit that there is nothing in
this Bill of which the Government
should be ashamed. I know the al-
lergy of the Swatantra Party Mem-
bers to cooperatives and the public
sector. I heard very carefully the
speech of Prof. Ranga. Shri -Lobo
Prabhu repeated the same arguments.
In fact, in my speech, I have, in
detail dealt with those points I think,
in the interest of the rice milling
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industry and in the interest of the

farmers of this country, it is neces-

sary that cooperatives of farmers

and public sector mills should have a

preference to private out-moded mills.

SHRI LOBO PRABHU:
afraid of competition.

SHRI ANNASAHIB SHINDE: I
am not prepared to accept any of
his arguments and the arguments are
not only unsound but they are based
on incorrect appreciation of the situ-
ation. .

About Shri Meetha Lal Meena’s
point, I think, he made a very valid

You are

point that these societies should
be broad-based and that ' these
societies should not be of a
handful of members. It is

a very valid suggestion and our in-
tention also is that these societies
should be of a very large number of
farmers. Any farmer who is pre-
pared to supply rice to the mill or
to get i{ processed through the mill
should not be excluded from the
membership. The Government of
India’s approach all along, has been
that it should really be an effective
democratic body in its functioning.
No farmer should be excluded from

that. That is how we are trying to
look at these farmers’ cooperatives
and the rice-milling cooperative
mills.

As far as Shri Hem Raj’s amend-
ment is concerned, I think the defi-
nition of ‘cooperative society’ comes
under the Cooperative Societies Act
and we have suid. ‘cooperative society’
as defined in the Cooperative Societies
Act. At the moment, though I have
sympathy with the proposition, I am
not in a position to accept that as
these mills are meant to be of pro-
ducers.

SHRI HEM RAJ: If the
are included, that will be
better.

MR. DEPUTY SPEAKER: I shall
put all the Amendments together.

workers
much

Amendments Nos. 6 to 11 and 16 were
put and negatived.

Rice Milling SRAVANA 17, 1800 (SAKA)

(Regulation) 2414
Amdt. Bill
MR.. DEPUTY-SPEAKER: The

question is:

“That Clause 4 stand part of
the Bill.”

The motion was adopted.
Clause 4 was added to the Bill.
Clause 5— Amendment of section 6.}

MR. DEPUTY-SPEAKER: There
are two amendments by Shri Meetha
Lal Meena. Is he moving them?

SHRI MEETHA LAL MEENA:
Yes. I beg to move:
Page 4, line 41,—
for “one year” substitute—
“six years excluding period of
litigation”. (12).
Page 5, line 3,—
for “one year” substitute ‘“six
years” (13),
SHRI ANNASAHIB SHINDE: He
has already argued.
w0 WS WIN WAl : LY qWHT
ZEA1ATT AN 6 WA F vdl
S
MR. DEPUTY-SPEAKER: 1 <hall

now put amendments 12 and 13 to
Clause 5 to the vote of the House.

Amendments Nos. 12 and 13 were
put and negatived.

MR. DEPUTY-SPEAKER:
question is:

The

“That Clause 5 stand part of
the Bill.”

"The motion, was adopted.
Clause 5 was added to the Bill.
Clause 6 was added to the Bill.

Clause 7— (Amendment of section
13.)
MR. DEPUTY-SPEAKER: There

is one amendment by Mr. Meetha
Lal Meena, amendment No. 14. Is
he maving?
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SHRI MEETHA LAL MEENA:
Yes. I beg to move:

Page 5—
for lines 23 to 29 substitute—

“sub-section (2) of section 18,
he shall be punishable with fine
which may extenq to ten thou-
sand rupees.” (14).

SH FATT 7 ® W1 qAT FT qG€qT &
TE & ag 30 T FBIT A qey  fir Faw
Jgv7 ¥ foq & et nar & wm Sge
F1 g Ta & 7€} €1 7T | Faw T
TEA ET | ¥ 79 7 V& § faer avet
FI TU, 9UFT FX ST F sqrar qam
7 F faarg w1 Fi8 am @ e

T ° v=ar mur g G fedt aafss
TTT §A FAT T IETIT 9 AT gAAT
FTA 9T KT QF qIF F1  AAT W
10,000 T97 AHTT aF H1 a9 &7 a7
TFATE | AR FAT AR fr s aw
1,000 IT 2,000 TIT § SqTT JATAT
gt T 1fET AT g Tad FT Y a9
#1 faega wifum & = wifym

TIY F1E AT FT HOAT AT AT
2 wulq FrFew wE FTaT & AV WA
97 600 T Y57 AT fapmr S |
na grm 7 f fY ax Ateq am #7
fr F17 g3 F7a7 § aRwfET aw
faemifaw garar fawr = dxamar ?
&1 99 &1 500 ®9¥ WM dArfeat
AT q¥AT | g H A W wmEH
W 2, 2\ 4,4 WEF aF 39 A A
% #TIT A & 5w faa
g9 A FTATAT A1gT Y AT gqAT A
2% ¥ T 500 Y QAAT g
dmre) wTE JTfY | ¥E® W@ A
wsad # faam, fomgead@t o
eI @A F AT FS T A0
gafed qafaT 10,000 & T 1, 2
EAR a% gMAT ATET 71X F7 Y waw
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& W A q4qr wfafzw 500 e
JATT AT g =l |

SHRI ANNASAHIB SHINDE: The
punishment prescribeq in the old Act
was six months’ imprisonment and a
fine of Rs, 5000. Now we have in-
creased the penalty from six months’
imprisonment to one year imprison-
ment and the fine from Rs. 5,000 to
Rs. 10,000. There are valid reasons
for increasing the penalty. Some
anti-socia] elements want to evade
procurement and want to indulge in
black-marketing, and taking advant-
age of the legal technicalities, they
want to evade the law. We had detail-
ed discussion with the rpresentatives
of the State Governments and the
State Governments themselves repre-
senteq that the present provisions are
not adequate to deal with the offen-
ders. Hence, we have decided to in-
crease the penalty. I think, it would
have a very salutory effect and I
hope, the hon. Mmber will withdraw
his amendment.

off ST AT IIEAT SETET,
g UF o7 T KT ANE 250 T
TEAT £ AT IW X WA wgRA A
F{F 10,000T9F | 250 FIT FT £
AT & 7 g FATT ¢ 10,000 T
ST Fef & Zar ?

MR. DEPUTY-SPEAKER: I shall
now put amendment 14 to Clause 7
to the vote of the House.

Amendment No, 14 was put and
negatived.

MR. DEPUTY-SPEAKER:
question is:

The

“That Clause 7 stand part of
the Bill.”

The motion was adopted.
Clause 7 was added to the Bill.

Clauses 8 to 10 were added to the
Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.
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SHRI ANNASAHIB SHINDE: 1

move:
“That the Bill be passed.”

MR. DEPUTY-SPEAKER  Motion
moved:

“That the Bill be passed.”

MR. TENNETI VISWANATHAM:
Only two minutes.

SHRI TENNETI VISWANATHAM
(Visakhapatnam): This is a very
important Bill and, therefore, I re-
quire not two minutes but five
minutes.

15 hrs.

1t hag been said that white rice,
white sugar and white bread are the
enemies of mankind; they are the
first enemies of mankind. Instead of
coming with a Bil] not to license
new rice mills and revert the country
again once more to hand-pounding
and good health, the Congress Minis-
try has come to perpetuate the mill-
ing industry.

Milled rice has emaciated the
nation, far beyond what our people
can reckon. Today, the farmers in
the field are not half as sitrong as
they were some thirty or forty years
ago. Three hundred ycars of British
rule was not able to take their
strength as much as these rice mills
during the last thirty or forty years.
These rice mills have emaciated not
whereby the farmers, they have
emaciated the students Today, seve-
ra] people ask me this question,—
if you would excuse a little personal
reference—‘what is your age?’. When
I say that it is 73, they wonder and
say ‘How is it? What are you do-
ing?’, and I tell them, ‘I did nothing.
My parents fed me upon hand-pound-
ed rice’ That is all the thing’

During the last twenty or thirty
years, particularly after the Second
War, the nation has taken to this
milling ‘industry like anything, and
today Government want not only to

1173 LSD-—I11.
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regulate but perpetuate it with all
kindg' of modern machinery. It is
not a question of private or public
sector It is not a question of indivi-
duals or co-operative sector. These
rice mills have become the bane of
this country. Not all the Pimpri fac-
tories and vitamin B tablets and B

Complexes can restore the nation
again to its health, if we continue
eating this white sugar and white

rice. Now, for heaven's sake, let the
Ministry which is running in the name
of Mahatma Gandhi stop licensing new
mills altogether, and let the vld mills
die of superannuation graduallly die
off, and let the country have once
more handpounded rice and sound
health.

Coming to bran, even the cattle are
not allowed to eat the bran as it is.
Monopolist friends who can giv large
donations come and they are given
monopolies in each district for taking
oil out of the bran, ang it is only after
the oil ig extracted that the bran goes
to the cattle, A capalist gives a large
subscrition or donation for this col-
lege or that college or one per cent of
his profits and he is allowed to extract
all oil out of the bran and then only
the bran goes to the cattle as cattle-
feed. So, not only the human being
is emaciated, but evn the cattle are
not allowed to get their cattle-feed in
the full measure in which they were
getting  prior to the full-fledged
coming into existence of these rice
mills.

1 oppose this continuation of these
rice mills.

v WET WA WA IO
Az, 59 fadas w1 A a8 w4 Agrey
A1, afaw 71 79 A 77 7 qgT qAw
ag & fx wq n1zw faudT 1 U™ %
o1 § aqt 48 foaa ? fom @ &
o7 g AR #1 sifaw s Txfawa
agraeT % 7€ & IA1 ATE § a1aA faAy
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R Y £ e

IOITHT AT qg FW AT@T X § 7
F7 fF 37 AN & Fq gErA #Y
Tae @ & a1 WY 7rg 37 w1 A Ar-
fre agraar AdY 2 R & AT 9T ¥
FrE ot EfrFe gEIT Al FT R E

s g A€ faet wmd 9T @
yFgT N TR EFaam w5
g 7% fad @wnd, wa g fas
w1 & IR FYfAQ | TiwewH F A5
fad a1 4T ¥ FaR qiw AW IqQT
g 31t AWt * o A A W aEvw
WA E | T AT ITH G TG T
gl 3 § AT 7 97 F A g @
£ o B B fak avg qSY ¥
19 IT F wigs Fgraan ifwy )

IS AT AMAT FT AR F7 @
§ A wwa § ¥ @ 30 ™A q@
faretar & o 9§ F1 w1A=A7 A5 A
gy g | T 1 To (F@ET qF gy
fager & wifes Jrad F feey w18
7 T8 wrar & | WE F FraT JriEy
fF ag fog &9 §F o7 g@ar & 1 w9
37 & gOfed 717 39 &) 17 F 04
F far s @ifey

T F wear 4 gAE 97 g f
A ANE g fad & ST ¥ gur
7 fad mifes @grgar 1 sz o=@
I Fr sari & fadr ) a0 @y
W 913w fAei #1979 74T (Renew)
HEHE FET GT & q9 IT A
faqrg uF av F gRT 21 3w & faw
arei F TG WRAAT ZEAT & 1 vq ]
fagiz &7 & &7 AW a9 &1 QWY

Tifgd |

ww wwnefes afew g o
TIGES A T TG & | RO g
¢ & 7o egdw 9= fae & famn
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Y A fFA FTITAW 7 qEY § AW
IT T ATEA T UF A9 qF Fge ¥ faar
T qr | IA FT TfaEar Ay
=fedr |

£9 F wATET WIE & [FF) AT §T
9T I gAT o gU § AT A TF FAT
¥ a9 § 9zy & WNE &, 9 a7
A%E #1 wWig@a a1 gE<r afew @
g =nfed SR gt e w1 waAse
F g =y fgar ey 1 § EFtAES
qar AgrEan & arr arfe o

st wo o wgaw (fasrayy)
SUTerE Age, a8 o faw @ qar
& 39 & e § a9 go wgd @ faal
F wgr f5 Y foai & gia9 "@qA
21 AT Aem 9IW F, §@ F7 SH S
F TATH W, g7 SATT g AT & fF
g A VW FT Iraw TAIE FWQ
g1 W AN BRE-BR g § FA FIF
£ o7 I9F i AlEw grF QWi
I F AT FT T A7 ¥ AT F7
Iy ¥

§ g q@ F3ar fa@ § g Avg
g & xed e & w8
g5E W A I A @ oawdr
21 Afwa 3awar A fov & s Ay
#fad Sige W fma or w7 @@ &
FHTAT gy ATava® ¢ | afz ga @y
2 & gad & 9fd & F1e%7<7 7 wiaar
T @ a1 T MT FIH TS H AvHIT
N ¢E fagwa 7@ T =Tl

Ty @ WL ST FY AT | F oo
FAT A1 § fF ®rEa g7 sanar ¢
7 THIT FT FGAT AT O FvAy
Ffgd | ;I ATRAFT FT @i Fy
|y gu Al gaT AV Fr ged wy
QY gC HTHIT T AT BRA ¥H  §79
1 Fifow A rfey
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SHRI D. C. SHARMA  (Gurdas-
pur): I have been reading the in-
terim reports of the Administrative
Reforms Commission which have been
appearing in the press every now
and then. Omne of the filne points
made by the commission is that
licensing should be reduced to nil
and if the system of licensing has to
be there it should be entrusted to a
private corporation and it should not
be kept within the purview of the
Ministry. I think that it is a very
wholesome suggestion which the Ad-
ministrative = Reforms Commission
has made. But what do I find today?
I find that where there was a very
small system of licensing, the Minis-
try of Food and Agriculture is going
to have a very big cake of licensing.
Instead of putting their foot down on
licensing and permits which have
brought a bad name to our Govern-
ment, the Ministry is trying to per-
petuate and enlarge, augment and
expand that system. This Bill is an
example of that. I therefore, oppose
this Bill.

SHRI LOBO PRABHU: Let my
hon. friend vote against the Bill.

SHRI D. C. SHARMA: Sir, demo-
cracy exists for you and me because
both of us are small men. Democracy
is essentially for the small man. Who
are the small men? They are the
persong who believe in hand-pound-
ing, the persons who want rice hul-
lers and the persons who have rice
mills ag a cottage industry. But here
is my friend who believes in co-ope-
rative societies who is going to ring
the death-knell of the small farmers
by putting an end to those persons
who depend upon the small mills.

The third thing is that he hag in-
troduced a system of flning. 1 think
fines are a necessary thing in any
legislation. But I believe that the
fines which have been provided in
the clauses of this Bill are too ex-
cessive. Against whom are they
meant to work? They are not meant
to work against the big entrepreneur,
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the ,adventurer, the licence-grabber
and the permit-grabber. They are
going to work against the small] man
who lives in a small village or a
small town.

I therefore think that this Bill
goes against the spirit for which we
stand. My hon. friend says that we
are going in for modernisation. Why
don’t they go in for modernisation
in other flelds? Here it is not moder-
nisaton but over-mechanisation for
which my country is not yet prepar-
ed but for which those members
over there may be prepared,

ot rore fag (TgEs) o weTa
facdl ®f\# m1ga, agelt FTT gq grow
# & 29 w1 g e @Y S & A afew
[o &Y @7 7Y femmal & &% ¥ oF
fasr gr3g Y 2aw o7 @ M & o
%! qF fFar o @ & 1 qEw 2w
F7 A faet @it @ @ A kg
AW | 37 IZA A 37 17 $T qAqT WY o
Tt @ 5 £ e feam ¥ ol
# AR T & gueT § o A
AT F ITEY qArE gy & 1 F fey
# aEtt 7@ I Avgar § 1 ofaw
# Fg1 argar g f fom sy et
Fgn e A qafom Y Ed 77 &
s1aT faEmet ¥ qeaa & A 3T fam
A et w7 arg? feamdt w1 3w
@l faer mear &
SHRI D. C. SHARMA: We stand

for small farmers, not for big land-
lords.

oAt zaeice feg : A7 W 37 A
RE AT I E T A AT
7¥ wrgdt A, FrglAee weEt 0% 19
FH ¢ fF aTm T T
qeT ateT g f fea & fom Aomwrs-
Foe g 1 7 F7a § o gawr wAde
F1 7 F1 | UF ATE AT § AAEI FY
Fo7gT 3 Aie # fgirre 2 Avan wmgd
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TR FEdt a7 & oy § f o om

1 o¥ B8R frammr F@ & fom
E3E3T A BIE B forara Ty &, Somii
TR 2 QA Ag qwam §
37§ varar %0 g e A st
FIE W @ gFar § |

UF QT A& QAT K7 g1 AFAT
£ & wax €1 7 FEnifer e
T Wi | a1 Y v § fr AR T
A HIEHT §n GIATEEN &1 &7 &
X @ A o 9F, |
qe9F QT AT | 4T T g1 T TR ATGHT
sqTA FET ATAT AMEX | FHIT [EH
ATET Y[ TF HI7 WAAG q2€q T T
¢ f& N sonafea SRR aF F
et feami 1 gaqar wifgyr A
IqTET ¥ ST rETs # fEmrAt w6 &
FART AT FATYT AT =gy w0
w1gar § fos g7 a7k wiq seTeara

AT a1 fora ® a6 Arww w7
za1 =1fgy ag & fF T Fmsfea qrg-
AT NTT  T1w@A § ¥ A 7§,
wgd # 7 g waT T AT & OO A
ofl &% XN AL ST ARIE H
BIAT WY A W wEl ¥ AA 97
o AEA |

ZAY FT T FEATFI AT FGIE 1
IR A1 @ a7 9T | an anfgy
qIT 39 &1 F IREAWT R AT AqTAT
w1fgd | gAYy I F Wy Ay w e
# o7 & wigan § te O agEfew E
o1 frmat ) fast | ag 7€t g =afg
f& "7 7% faatfaa = § M oo
MNTAZREAT IS TF 1ganag g &
Hgaq a1 femT F7ar & afw 9 §91-
aTgEw 31 &, 9wt § g e avo gt
¥ ag wraE 35T AN F wrEgm g
it wrgdfaa & 3 ghaat &1, "
framat 1 fad | qge qre W frem €
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wafa fema a1 f& wed) 97§z § oW
wigqa f2ey o1 <k § 1 wgEE F1 oW
s7 g€ AT AR arE ) §
ax femat £1 6 =7 # fgen fow &0
# Avg@at ¥ faArs § 1 qww wngdtan
freen #1 e aft a0 g A o
a1 g fr ot @07 3| faw & wfig
famaY ®Y 97 ¥ fgelzre qaro wr &
74% fuu & welt agiey #1 qui g
g 7Y maw | wngc g fro e AW
Y % fan wwg fear &

ot myw WA e ()
wefar wgrem wtdt T wfowt ¥
ofd arq wnfrer o A & AW
% dre R @ o faw & art d o
wIwe

TrEEn A A% § 36 awfaat W df
SST W1 Y AT W wL ey fEar
N faw ag wx & @ aw .y,
i wrE Aoy g & A A W
R fag aga wehw € 1 ag feemal
N ¥ w= Fw § 1 A I
ARy #1 Rfow T N f5 @y
farmrl &1 wo @ arer A 1 @A
¥ fram agi W wd § A fF A
qfagrie a7 #T & o § wl T
@ o s E A W E ) AW
AN % W fe Y @, @ W frmmat
TRy v fe
RN A WY FwOwfer SlwEN
TAANTQE | T ST T N R
& o R oR feem § o % 9w
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SHRI ANNASAHIB SHINDE: I
am thankful to the hon. members
who have participated in the discus-
sion and evinced interest in the Bill.
It has been a very enlightened and
useful discussion.

Shri Viswanatham gave new infor-
mation to the House that one can
live up to the age of 72 or 73 by
eating hand-pounded rice. I may
assure him that this Bill protects the
interests of the hand-pounding indus-
try. In fact, the provisions are al-
ready there in the old statute, and
this new amendment does not affect
them. So, I wish he lives up to 100
years by eating hand-pounded rice.

I have already explained that be-
ceuase the industry is not based on
sound modern techniques, considera-
ble quantities of by-products are
wasted and that one of the intentions
of the Bill is that by modernisation
we can use the various by-products
in the national interest.

Shri Meena asked why not improve
the old mills. Actually, we are go-
ing to give the old mills oportuni-
ties to modernise themselves. The
purpose is not only to set up new
mills.
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1 have already explained to the
House that the main purpose of the
Bill is to give a preference to the
co-operative rice mills and public
sector mills. While meeting the point
of Mr. Kunte 1 have already stated
that it is in the interests of public
policy. Our Constitutional directives,
and technical reports and the policies
enunciated in Five Year Plans, that
we have accepted this postion, and
that is why we have come forward
with this progressive legislation.

The penalty prescribed in the Bill
is the maximum and it doeg not ne-
cessarily mean that the court will
give the maximum penalty in every
case, but the Court should have the
power to deal with those who in-
dulge in anti-social activities.

Shri Sharma said that there should
be no control, no licensing. I think
in modern society we cannot do with-
out some restrictions. (Interruptions)

ot wo Ao famrs: : SATEAW
AR¥ea, A 4919 F1 F419 fZeargy |

MR. DEPUTY-SPEAKER;
order. No more questions.
question is.

“That the Bill be passed.”

Order,
The

The motion was adopted.

15.20 hre, o
ANDHRA PRADESH AND MYSORE
(TRANSFER OF TERRITORY) BILL

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
I move:

“That the Bill to provide for the
transfer of certain territory from
the State of Mysore to the State
of Andhra Pradesh angq for

JULY 29, 1968

(Transfer of Territory)
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matters connected therewith be
taken into consideration.”

It is a small Bill which seeks to
transfer a smal] territory in Abaka-
varipalli village in Bagepalli taluk of
Kolar district of the Mysore State tw
Andhra Pradesh. When the enclaves
in the various States were transferred
from one State to another, somehow
thig particular enclave was lost sight
of. This was considered at the zonal
counci] meeting in 1960 and the two
State concerned agreed to this pro-
posal. Without a parliamentary en-
actment,, this transfer cannot take
place and hence this small Bill has
been brought forward. This Bill was
also referred to the State legisla-
tures of both the States ag required
under the Constitution and both of
them have endorsed this measures
and there hag been no controversy
about it so far. Clause 3 relates to
the transfer of the part of the village
and the other clauses make the
necessary incidental or consequential
provisions such as representation in
legislatures, jurisdiction of the courts,
etc. Looking to the non-controver-
sial features of this Bill, I do not
think that it s necessary for me to
dwell at length with the provisions
of the Bill, I hope the House will give
its consent.

MR. DEPUTY-SPEAGER:
moved:

Motion

“That the Bill provide for the
transfer of certain territory from
the State of Mysore to the State
of Andhra Pradesh and for
matters connected therewith be-
taken into consideration..’

There is an amendment for cicula-
tion. We have only one hour. Both
the States have agreed to this pro-
posal. We should try to be brief and
finish it in the allotted time. There
is no controversy about it.



